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In the matter of Haider Ali V/s Ansal Town and Housing Society, Tulaera & Ors. 

Original Application No. 174/2024 (CZ), Hon’ble NGT, Central Zone Bench, Bhopal 

 

Background 

In the case filed by Mr. Haider Ali against Ansal Town and Housing Society, Tulaera & 

Ors.before the Hon’ble National Green Tribunal, Central Zone, Bhopal the applicant has raised 

the issue that Ground water extracted without any NOC from the Central Ground Water 

Authority and issues related with Sewage Treatment Plant. 

Order 

 

Hon’ble NGT, Central Zonal Bench in its order dated 26.07.2024 has directed as follows: 

  6. We deem it just and proper to call a report on the matter in issue in present Original 

Application, from a Joint Committee consisting of:-  

 i. One representative from the Collector, Alwar, Rajasthan.  

ii. One representative from the Central Ground Water Authority, Rajasthan. 

iii. One representative from the State Pollution Control Board, Rajasthan. 

7. The Committee is directed to visit the place and submit the factual and action taken 

report within six weeks. The State PCB will be the nodal agency for coordination and 

logistic support. 

 

Accordingly, District Collector, Alwar, vide letter no 6178 dated 09.09.2024 nominated 

Additional District Magistrate (City), Alwar as representative on his behalf. Letter dated 

09.09.2024 has been enclosed as Annexure-1. 

Accordingly, Regional Director, Central Ground Water Board, Western Region vide letter no. 

383 dated 22.08.2024 nominated Sh. Prashant Shrivas, Assitant Hydrogeologist as 

representative on his behalf. Letter dated 22.08.2024 has been enclosed as Annexure-2. 

Accordingly, Member Secretary, Rajasthan State pollution control Board, Jaipur (Rajasthan) 

vide letter no. 865 - 867 dated 02.08.2024 Regional officer, Rajasthan Pollution Control Board, 

Alwar as representative on his behalf. Letter dated 02.08.2024 has been enclosed as 

Annexure-3. 

Joint Committee Meeting/Visit 

In accordance with the aforementioned order, following officials/persons held a meeting and 

conducted joint visit of M/s Ansal Town and Housing Society, Tulaera, Alwar on 19.09.2024: 

i. Smt. Beena Mahawar, ADM-City Alwar as representative of District Collector, 

Alwar. 

ii. Sh. Prashant Shrivas, Assistant Hydrogeologist, CGWA, Jaipur as representative 

of Central Ground Water Authority, Regional Office at Jaipur (Rajasthan). 

iii. Sh. Deependra Jharwal, Regional Officer Rajasthan State Pollution Control 

Board, Alwar, as representative of Member Secretary, Rajasthan State Pollution 

Control Board, Jaipur. 
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Grievance – Extraction of groundwater without permission from the Competent Authority and 

No Objection Certificate from the Central Ground Water Board/Authority and issues related with 

Sewage Treatment Plant. 

Observations: - Joint team visited M/s Ansal Town and Housing Society, Tulaera, Alwar on 

19.09.2024 to verify the contents/ grounds raised by the applicant. During inspection, Sh. Ravi, 

Marketing was present as representatives of Ansal Town & Housing Project. 

During the site visit the joint committee; it is observed that 02 borewells were established and 

running within the Ansal Town and Housing Society. 

The unit has a 100 KLD sewage treatment plant for treating domestic waste water, during 

inspection the STP was found operational and the treated water was being used for gardening. 

Besides above, the details of action taken / correspondence made by CGWA in the matter are as 

follows - 

1. As per the records of the CGWA, Ansal Town Housing Society at Tuleda near Sardar 

Police Station, Alwar applied for groundwater NOC to CGWA on NOCAP vide Application 

No. 21-4/20003/RJ/INF/2024 named as Plotted Township Project Phase-1 Developed By 

Cross Bridge Developers Private Limited for Proposed Ground Water withdrawal of 261.00 

m
3
/day under the residential plotted colony category on 20.09.2024 and application is under 

process. 

The copy of the Application is annexed as Annexure – 4. 

2. A Show Cause Notice via सीजीडब्ल्यएू/डब्ल्यआूर/काराणबताओनोटिस/2024-266, dated 

01.07.2024 was issued against the the Ansal Town Housing Society at Tuleda near Sardar 

Police Station, Alwar for extracting Ground Water without valid NOC. A reply / correspondence 

received from Ansal Town Housing Society on 08.07.2024 and 30.07.2024, that they have 

permission from District Collector, Alwar vide letter no. विकास /11/(100)-3624 dated 09.12.2011 

for abstracting ground water for drinking purpose. The copy of the Show Cause Notice and reply 

is enclosed as Annexure-5. 

3. Provision of Compensation and Penalization: As per Ministry of Jal Shakti, CGWA 

guidelines via S.O. 3289 (E) dated 24.09.2020 and amendment notification dated 29.03.2023. 

That Extraction of ground water for commercial use by industries, infrastructure units and mining 

projects without a valid No Objection Certificate from appropriate authority shall be considered 

illegal and such entities shall be liable to pay Environmental Compensation for the quantum of 

ground water so extracted and suitable penalties applicable for non-compliance of CGWA 

guidelines. 

4. That as per Section 13.0 of Notified MoJS guidelines issued on 24.09.2020 vide 

(S.O.3289(E), Central Ground Water Authority has appointed the District Magistrate/District 
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Collector/Sub Divisional Magistrates of each Revenue District/Sub Division as authorized 

officers, who have been delegated the power to seal illegal wells, disconnect electricity supply to 

the energized well, launch prosecution against offenders etc. including grievance redressed 

platform related to ground water in their respective jurisdictions. True copy the same is annexed as 

Annexure-6. 

The photographs taken during visit are enclosed at Annexure-7. 

 

ANNEXURES 

i. District Collector, Alwar letter no. 6178 dated 09.09.2024 (Annexure-1). 

ii. Central Ground Water Board, Western Region, Jaipur letter no. File no. 

CGWA/WR/NGT/O.A. No. 174/2024(CZ)/383 dated 22.08.2024 (Annexure-2). 

iii. Member Secretary, Rajasthan State Pollution Control Board, Jaipur letter dated 

02.08.2024 (Annexure-3). 

iv. Copy of CGWA application No. 21-4/20003/RJ/INF/2024 (Annexure – 4). 

v. Show Cause Notice via सीजीडब्ल्यएू/डब्ल्यआूर/काराणबताओनोटिस/2024-266, 

issued against the M/s. Ansal Town and Housing Society, Tulaera, Alwar 

(Annexure – 5). 

vi. Section 13.0 of Notified MoJS guidelines issued on 24.09.2020 vide S.O.3289 

(E). (Annexure – 6). 

vii. Photographs taken during (Annexure-7) 

 

 

Action Taken/ Proposed by Joint Committee: - 

1. As the Ansal Town and Housing Society project falls in the category of residential 

township project and withdrawing ground water without NOC of CGWA, therefore the 

Central Ground Water Authority, Jaipur in coordination with district administration, 

Alwar may initiate action for sealing illegal wells, launch prosecution against offenders 

in accordance with law and impose the environmental compensation on all three site of 

M/s. Ansal Town and Housing Society after assessing the exact quantity of ground 

water consumption per day etc. 



Sr 

gnal Application No. 174/2024 (CZ), Haider Ali Vs Ansal Town and Housing Society, Tulaera & Ors 
Place: Office of Additional District Magistrate (City), 
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Name of officials/ 
representatives 

Pearkat SLie 

Attendence sheet 
of Joint Committee meeting/ visit in mater of 

Beena Mahauah 

Designation and 
department 

CawB, We,apa 

Contact no. 

Abmerty 875073s4 

Email Id 

Date: 19/09/2024 

Signature 

,Mini Secretariat Alwar 






































